F. No. _/2-7] | CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated:- //7/ 8// 7

~ ID No. __1.0~7//2/2
Subject: Information sought under RTI Act, 2005.

Sir/ Madam e
> 9 iZ) 2/ 7 ISro0s//
Please refer to RTI application No. V5 EVR] / éted
[/ /)2 of Shri /Smt. _ fleZ MantH under RTI Act
200 (copy enclosed) wherein certain information are sought as

mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section

_5(4) read with Section 5(5) of RTI Act 2005 the RTI application No.

Db 8 g /2:7/S/0E2/ ) dated. /6] ©]) 7~ CPIO ID No. __L2~7 /& _ is

forwarded herewith to the ygu as deemed CPIO with the request to

provifle he correct and para wise information/inspection on or before

S ] 8} /23—  directly to the applicant and intimate the undersigned

within the stipulated time failing which, you will be responsible for delay

and penalty if any, under section 20 of RTI Act. You are, further

requested to follow OM No.12/31/2013-IR dated;12.02.2013 circulated

on 23.05.2013.

If the information is not with your section or you, please reply from
where it may be retrieved, without delay.

Note:- RTI application’s replies which are related to outer
benches may be gathered form there by filing RTI applications there
directly, for facilitation, CPIOs are nominated at all outer benches
separately.

Encl: As above. Vl(%'
(V.P. Pandey)

Central Public Information Officer

Copy to:
T L DRULAD
AT K
ﬂ( C/ 4._ B Akl Mizrs)

£-3 art SEho>
108
RoKins', Dethe e
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RTI MATTER/SPEED POST

F. No. R-20011/131/2017-Ad.1C(CESTAT)
Government of india
Ministry of Finance

Department of Revenue
* %k %

Iﬁ = /_’\) —_ 7//%/ ; New Dethi, North Block

Dated: the 7" August, 2017

To -

The CPIO, CESTAT
2, West Block,

RK Puram,

New Delhi - 110066

Subject: - Your RTI application dated 13.07.2017-reg
Sir,

Please find enclosed herewith a copy of RTI application dated 13.07.2017 of Shri Ankit Mann.
The RTI application is transferred under section 6(3) of the RTI Act, 2005, for providing the necessary

information directly to the applicant in r/o point-1 to point-3 of the RT! application, in terms of the
provisions of the RTI Act, 2005, under intimation to this office.

Encl. : As above

Y hfully

(¥ Bhowrhick)
Under Secretary to the Government of India/CPIO

Tel No. 23095359

Pl



https://rtion li7e.gov.in/RTIMIS/CPIO/RTIDetails.php?reg=4gPZL

§33$\1g o “T)UB CazINTAN g({o

RTI REQUEST DETAILS (3RE13MM8 1Y faazon

i@ﬂ?ﬁﬂ%w%?) -

Registration Number DOREV/R/2017/51003/1 Date of Receipt 13/07/2017
(Siewordem: 0 S
Online Receipt L f English
Type of Receipt (??ﬂ?{ 3 : anguage 0! SngHs
TR : Request (
' W HTHT) :
Name (FITH) : Ankit Mann Gender (FeT7T) : Male
Address (4dT) : E 9 prashant Vihar, Rohini ,Delhi 110085, Pin:110085
State (Y154) : Delhi Country (€21) : India
. Details not provided Mobile Number +91-9818545007
Phone Number (Cﬁ.l:i ) : .
} . . EREAR):
Email-ID (‘g‘ﬁ'ﬁ Gn'{:ﬁ) : ankltmannOl@gmall com
Status (FRAIfI)(Rural/Urban) : Urban Education Status :
Is Requester Below Poverty No . . Indian
Line ? (& mm Citizenship Status

AT

A

mount Paid (Tlﬁl DI
HId) -

0 (Received by Mode of Payment Payment
Department of Revenue) Gateway

(original recipient) (YT BT UPIR)

Request Pertains to (e«rafrv
fFrafefaa St ) -

S. Bhomick US(AD.IANB)

| Informat

ion Sought (SIT®RT
AT

provide point wise information

lfname of all officers under this department who are under enquiry
related to corruption

2 name of all officera under this department under whom any
sought of inquiry is going on related to harrasment of any sought

© 3 copy of monthly expenses in your offices related to may june july

2017
4 how many offices are under this department
5 name of all offices and address under this department

f2

0

\vf

riginal RTI Text (&
3RETSATE TTS):

provide point wise information

1 name of all officers under this department who are under enqulry
related to corruption

2 name of all officera under this department under whom any™
sought of inquiry is going on related to harrasment of any sought

3 copy of monthly expenses in your offices related to may june july

7° zm‘o ;b*/>
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F. No. /2-7) | CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated. _?ZL&/L}
ID No. _/3~7///7

To,
Sh et Maenn-
-9 Poarphant- \ LT
o, —Defil = (/0085

Subject: Information under Right to Information Act 20035

z)( p) : é jﬁ \; / O §

Please refer to your RTI application No.
/o)&) and our ID No. /2-7, the information received

from é)gé A containing ~ is enclosed herewith
for your reference please. &/ Pa%/

You are, Theyefore, requested to please acknowledge the receipt and
deposit Rs. (@ 2/- per page) to this Tribunal by cash or DD
in favour of Accounts Officer, CESTAT, New Delhi.

Note:- RTI application’s replies which are related to outer benéhes may be
gathered form there by filing RTI applications there directly, for
facilitation, CP1Os are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New
Delhi.

<
P \ V\.ﬂ—e i
Leennsd CPVO & ap Pen BV (V.P. Pandey)
Q'T' I Tes bk B,CV con at T Central Public Information Officer

botreva oA~ Ly sz,\‘(,a/tlem.
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F. No. 53(RTI)/ Miscn./CESTAT/ N.D.-2016 Vol.-Ii
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Admn. SECTION

CPIO ID No: 12-71/2017
Date: 16.08.2017

Sub: information sought under RTI Act 2005 - reg.

Sir,
Please refer to the RTI No. DOREV/R/2017/51003/1 dt. 13-7-2017
of Shri Ankit Maan and find point wise reply as under:

1. None.
2. None.
3. Does not pertain to this section.

Yours faithfu’ly,

(Bineesh Kumar K. S.)
Dy. Registrar (Admn.)

To:
CPIO CESTAT New Delhi

W/OMZ”’? 3 g Lo @?‘/04/ R7T g




F. No. [2' 7Z / CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated. 2 ZZ E) )7

7
IDNo. /2~7/f)2

To,

ShH- AnpétMann

‘?9‘ Loatont | [, Lrrvr
2 sne — Rebhs - /7008

7

Subject: Information under Right to Information Act 2005.

Sir,
ﬁpﬂgv/ﬂ/zo/’r/r/o e3/)
Please refer to your RTI application No. It
/0/¢97/L;" and our ID No. /2-7///2 the information received
from ; ; containing i1s enclosed herewith
for your reference please. , o1

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. 0% /— (@ 2/- per page) to this Tribunal by cash or DD
in favour of Accoufits Officer, CESTAT, New Delhi.

Note:- RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New

Delhi.

(V.P. Pandey)
Central Public Information Officer

2% Ko AN



F.No. 70/CESTAT/Cash/RTI/2017-18
Customs Excise & Service Tax Appellate Tribunal
West Block No. 2, R.K.Puram, New Delhi—l}0066

Dated:-22/08/2017

To

Sh.V.P.Pandey,

Assistant Registrar/CPI1O

CESTAT, New Delhi a

Sub:- Supply of information under RTI Act-2005 1.D RXo..12-71/2017reg.

Sir,

Refer to your letter F.No. 12-71/CESTAT/CPIO/N.D/V.P.P/2017
dt.11.08.2017, forwarding therein the RTI application of Sh. Ankit Maan for
providing the necessary information.

In this regard it is stated that only point no. 3 relates the Accounts section and
the information with regards to monthly expenditure for May,June and July 2017 is
available on the CESTAT website i.e. www.cestatnew.g2ov.in.

Accounts Officer

"77&@ Ph. 26109578




